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SHRI VIREN J. SHAH (Maharashtra) : If
he is prepared to be here tomorrow it is all
right.

THE VICE-CHAIRMAN (SHRIMATI
SUSHMA SWARAJ) : He is not prepared to
be here tomorrow. He has to go somewhere. It
is his request to reach there.
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MESSAGE FROM THE LOK SABHA
THE FINANCE BILL, 1992

SECRETARY-GENERAL : Madam, I have
to report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha :

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha. - I
am directed ?b enclose the Finance
Bill, 1992, as passed
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by Lok Sabha at its sitting held on the ITETTER (m et H'ﬂﬂ) *
6th May, 1992. RE @ed T d3® FA 11.00 ¥ 4% ¥

2. The Speaker has certified that this foru wafig &% Ty &
Bill is a Money Bill within the ' h
Meaning of article 110 of the
Constitution of India."

The House then adjourned at
seven minutes past six of the clock
till eleven of the clock on Friday,
Madam, I lay the Bill on the Tabic. the 8th May, 1992.



